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but twice. We are not voting on the
Bill. It is being circulated all over the
country for eliciting opinion. What does
the Prim~ Minister lose, what is the
harm in getting opinions? We are not
asking for a vote on it, nor is the
House asked to vote on it now. With
his large-heartedness for which he
is well known I am Sure he would not
be opposed to receiving opinions on
the Bill. He will not lose anything,
nor will the Government fall if the
opiniong are received, the heavens will
not fall, if the opinions are collected
and kept in record here,

It will serve some purpose.

SHRI MORARJI DESAI: It won't
serve any purpose.

SHRI HARI VISHNU KAMATH:
How do you know? I also know equal-
ly. It may serve some purpose
in future It may not serve some pur-
pose to day. You and I are mortals,
mere mortals. Who knows what is
in store, what God has destined for
the world?

MR. DEPUTY-SPEAKER: He wants
‘to propogate the idea.

SHRI HARI VISHNU KAMATH:
World Government is not for us
alone, it is for the world. I am sure he
has faith in God, firm faith in God,
implicit fzith in a divine destiny for
the world; one world he believes in
about that I am sure: he has indicated
about it in his autobiography also, I
believe. How it will come, when it
will come, we may not know. It may
come within ten years, within 15
years or 20 years. Why should we not
have public opinion on this?

MR. DEPUTY-SPEAKER: Let us
not havie a debate on this because it
is only fur extension of time.

\
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‘The question is:

‘“That this House do extend upto
the 1st March. 1980, the time ap-
pointed for eliciting opinion on the
Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

16.05 hrs, .

INDIAN SOCIAL DISPARITIES ABO-
LITION BILL BY SHRI ROOP NATH
SINGH YADAV—Contd.

MR. DEPUTY-SPEAKER: Before
further consideration of the motion
moved by Shri Roop Nath Singh Yadav
is resumed, I would like to mention
that two hours that have been allotted
for this Bil] have been already ex-
hausted, anq the House may extend
the time allotted to this Bill. Is it the
pleasure of the House to extend the
time allotted to this Bill by one hour?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 suggest that it may
be extended by one and a half hours.

MR. DEPUTY-SPEAKER: Is it the
pleausre of the House to extend the
time allo‘ted to this Bill by one and
a half hours?

HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The time
is extended by one and a half hours.

Shrimati Ahilya Rangnekar was to
continue her speech. She is not here.
Mr. Chaturvedi.

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): Mr. Deputy-Speaker,
Sir, T have gone through this Bill. I
do not think that it will be conducive
to promotion of the feeling of nation-
hood or integration in our community.
The criterion by which this Bill
should be judged is whether these re-
servations and concessions will lead to,
as I said, national integration and as-
similation or widening the gap bet-
ween the communities,
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The next consideration is whether
the benefits of reservation reach the
weakest or the most backward sections
of the community or are monopolised
by a small section thereof, whether it
creates a vested interest which at no
time in the foreseeable future the
beneficiaries will be prepared to fore-
go, whether it is ultimately in the
interest of the beneficiaries themselves
that they should continue to walk on
crutches.

Fifthly whether these reservations
do not destroy the esprit de corps of
the services and bring down their
efficiency and morale.

On all these points, 1 think, this
Bill will prove harmful. What has been
our experierce? Concessions once
enjoyed are never given up, We have
the experience of our own country.
We gave certain concessions and, ul-
timately, they went on and on and
led to the division of the country. The
same has been the experience of other
countries also. In Czechoslovakia, the
Sudeten mirority agitated and, ulti-
mately, it led to an armed invasion
and the outbreak of the Second World
War. This has been the history.

All the other concessions which the
Backward Classes Commission has re-
commended are welcome. But this
particular id®a of reservations has not
been counteranced by quite a number
of its Members also. It has been said
in the Report itself in a minute of
dissent:

“A gshare in the services is impor-
tant ag the services represent power
and prestige but considering the toal
number o¢ people from the backward
classes who might come in through
reservation, 1 fail to see how this
give it a new lease of life. If
would solve the larger problem of
educational and social backwardness
of the backward communities. The
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various constructive measures sug-
gested in the Report for the amelio-
ration of the backwarg classes will
go farther ip helping them than
the reservation of a few seats.”

This is  another observation from
Mr. Arunangshu De—he is not a mem-
ber. He says:

“By making the caste the basis
of ameliorative measures, we create
vested interest in an institution
against which we profess to be
b?ttlcing and thus unwrittingly
give it a2 new lease of life. It

would defect teh very object of creat-
ing a casteless society.

I would like to quote further from
the minute of dissent by Dr. Anup
Singh. He says;

“The real question is this. Does
the systemn freeze the present caste
and social divisions or does 1t
strengthen those feelings and retard

progress towards larger social co-
hesion?”

On all these grounds, I think, this
is not a very healthy thing to do. For
example, there is a movement in
Bihar. We are seeing its evil ronse-
quences and it seems as if the society
were disintegrating. There is a race
for concessions and reservations on thig
ground or that ground. If the feeling
of nation-hood is to be promoted, then
these tendencies have to be stopped.
It may appear to be very easy and ex-
pedient, at this time, to pass this
Bill or to give these concessions. But,
as I said in the beginning, the past
experience shows that it will be zui-
cidal, I think, a warning uttered by
a member of the Commission, Dr.
Anup Singh, is very much in point. I
quote:

“I am concerned that concessions
of reservations in the name of caste
or class will weaken the sense of
oneness and might culminate in di-
saster. We cannot afford to repeat
the mistake of the past.’
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I think that warning has to be heeded
and we should not be in a hurry. We
should give every sort of incentive to
the people, every sort of facility, every
sort of concession to bring the people
to the right level, and even give them
concessions in industries and other
things. If it is on economic basis, they
will naturally get them, but every
caste or community should not try to
get into this race by the back-door.
There was some justification {for
reservation for Scheduled Castes be-
cause of the stigma of untouchability
that handicapped them, But no suci
stigma attaches to backward classes:
they have free intercourse with other
members of the community.

Thereforc, I think that this Bill, if
it is passed and acted upon, will not
be in the interests of the country, and
therefore I oppose it.
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir, I
welcome the laudable objectives con-
tained in the Bill of my friend, Shri
Roop Nath Singh Yadav, I must say
that as the objectives go, they are
not only leudable but they are work-
able also to a large extent. And, any
honest Government committed to era-
dication of poverty and the social ten-
sion, and to equality of all sorts, must
go ahead in a righteous spirit, in a
right spirit and in an urgent manner
to go about doing all the things that
he has warnted us to do through this
Eill. The Statement of Objects which
he has appended to this Bill is very
good. Therefore, I started by saying
that I welcomed the laudable objec-
tives. But. having said that, I want to
tell 3 few things which, I am sure, not
only he tut also the entire House,
will try to appreciate in the manner
in which I am trying to put before the
House. So, the Bill as it is framed,
looks to me to be rather ambitious;
ambitious because, it is likely to
be impracticable, My anxiety is
that, in order to solve certain pro-
blems whichk have been dodging us
for decades, if not for centuries—I
should hav: said, perhaps, for centur-
ies, not merely for decades—we may
do something in a few decades which
will crea‘e more problems to solve.
In other words, what I suggest is that
through this Bill and through many
efforts and endeavours of this nature.
we may d» something which, instead
of solving the problegps, may create
more of them,

That is my anxiety. I am only giv-
ing expression to this anxiety because
I have been feeling about ii in tl_)e
last couple uf years, particularly, in
our country, in the last few years
Everybody agrees with that one be-
autiful sentence which Shri Roopnath
Singh Yadav has put in as the objec-
tive in his Bill. I quote:

“The object of the Bill is to make
the country strong’.
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I could not agree more with him on
that point. The harijans and the giri-
jans are nct demanding any kind of
patronage or any kind of charity. They
are demanding justice. It is our duty
to give more than justice and to see
to it to that justice is done to them
effectively and also urgently.

1 grant tbat point straightway and
1 also grant further the point that by
keeping a large number of people
economically, socially and oherwise
backword—educationally and cultu-
rally also—you are keeping the entirc
country backward. After all, the
whole nation, if it goes backward, it
gets stultified and you cannot oxpect
certain communities to go ahead by
keeping many sections of our com-
munity to remain where they are and
not only that but also to push them
backward. It is true of any game 1f
you want to run together in which case
then, you cannot say that two people
will run ahead and four people will re-
main where they are and ten will go
back. That is not going ahead together.

Therefore, the country has to be
made strong There the objective is
good. Fradication of social and edu-
cational backwardness of people has
to come about. He referred to Kaka
Kalelkar Commission Report. I am very
sorry. I hope I am not wrong if I say
that Kaka Kalelkar Commission was
stated on 29th of January, 1953 and
concluded on 30th March, 1955. If the
dates are correct then I am
sorry to say that Kaka Kalelkar Com-
mission’s work has remained more or
less on paver all these vears less. Of
course I am not finding fault with this
or that government. It is the fault of
all of us. The fac remains that Kaka
Kalelkar Commission Report, as many
other report; of this nature, needs to
be dug out of the archives of the Gov-
ernment of India, from the varijus
Blocks and Bhawans of the capital, to
see that whatever is relevant or upto-
date, imaginative and bold in those
reports is being implemented as ear-
nestly as possible and as urgently as
possible,
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But, Sir, when he talks about resei-
vations and quota system and pro-
gressive  reservations and progress
ive quota of first class officers, second
class officers and of 50 per cent, 40 per
cent and 30 per cent—I will not go into
the details because of paucity of
time—my point is, whether that wiil
not recoil on the generally establish-
ed pattern of the country in terms of
employment, economic opportunit-
ies and so on. To an extent, we must
tackle the problem that baffles us all
from the point of view of giving pro-
visions; it is alright. L agree. But the
caution ] want to voice in this House
today, with all humility and courage
of conviction on my part, is to tell
the House and the country that we
may not take the other extreme and
go about providing in terms of spe-
cial reservation to such an extent
that the very objectives get defected.
Afterall the quaiity of life and the
general sense of Justice or fairpiay
ang even the conditions of equality
have to be met in a larger perspective
also, and from that angl>, I fee!, al-
though it is true that the Direcive Prin-
ciples of our Constiution and the Prea-
mble of our Constitution talk of the
dignity of individual and of many eco
nomic and other legislations, yet let
us to do anything which will mean
creating more problems than solving
them.

My friend. Shri Roop Nath Singh
Yadav, has referred to the question
of equality. Of course, we all know
how in England, for example, inthe
twenties and thirties in thijg century,
the Fabian socialist; Mr. R.H Taw-
ney, Mr. Harold Laski, Mr  Aneurin
Bevan and Sir  Stafford Cripps all
these people—including. of course,
founders of Fabian society like Syd--
ney and Beatrice Webb, George Ben-
nard Shaw, H. G, Wells and heaven
knows how many more, all of them
did want all these things to happen,
which you and I also want to happen,
namely, eradication of poverty, up-
liftment of socially backward people
and creating conditions of equality-—
but. Sir, they went about doing this,
in°pite of being an Imperialist coun-
try with gll the wealth at their com-
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mand, not overnight but in a gradual
fashion. The symbol of the Fabien
.Society is ‘tortoise’ and their motto
is: “When 1 strike, I  strike
hard!”

But, Sir, the trouble in India is
that we have not bothered to strike.
Therefore, if we strike hard and strike
steadily and well, then even if
the pace is slow, I am quite sure we
will be in the right direction. In our
effort to striking hard and striking
hastily however, we might go to the
other extreme. That is the only cau-
tion 1 want to utter. Therefore, I say
equality means equal opportunities
and equality means, in the words of
Harold Laski “a certain levelling pro-
cess.” What we want is that the very
top must come down and the .arge
number of people who are low must
be lifted up that must be done. 1i that
has to be done then I can say that
the Bill has many good lessong to give
ang government cannot say that the
thing is good but we ask the Member
to withdraw the Bill, which he will ul-
timately withdraw because he beloi.gs
to the majority party. But the point is
that this House must give an assurance
that because the Government accepts
this point in principle it will be dedi-
cated to the task of doing these things
effectively but gradually without go-
ing to the other extreme of provid-
ing all kind; of things which are im-
practical.

To conclude. Sir, the policy of re-
servation requires an overall and ho-
nest review by this Parliament and
by the legislatures of this country.
We are politicians and peoples’ repre-
sentatives must have enough courage
to tell our people, especially those
who are economically, politically end
educationally backward, what can be
done in time and what cannot be done
in time.

But the trouble is we know that
at the time of election, votes are in
bulk on that gide, that is, the side
of the socially and economically wea-
ker people, and so we go about talk-
ing glibly in terms of doing this or
that; and when the time comes to do
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something, it is almost zero. The bet-
ter thing and the honest thing would
be to tell our people how for we can
go, thus far and no further.

We must understand that this kind
of work cannot be done overnight
but it has to be done in stages and
on surer foundations in the next 10
Vears or 20 years or 30 years.

Now, Mr. Chairman, the bitterness
on the part of the Girijans and the
Harijans and other weaker sections is
natural and pardonable and to some
extent even  justifiable but all the
same that bitterness is 1o be avoid-
ed. And if we do not understand this
phenomerion and face the problem
squarely, then, I am afraid, more
bitterness oi this sort will create
more social tensions, which in turn
wil] bring about more confrontations;
and, Sir, more confrontationg can
never solve problems, whether it is
political, sccial or economic confron-
tations.

So, with that note, , Mr. Chairman
Sir, I want to conclude, by saying this
that it ic really three things which
are required: Education, elimination
of poverty and proper development of
culture. If these three things are
done and if you go on doing things
on the basis of doing justice to all
those who are economically, socially
and politically backward, and not ne-
cessarily only the flarijans and the
Girijans as such, then only we shall
be able tu solve these gizantic prob-
lems anAd challenges which we face.
But, if you go to the ‘other exireme,
and go on providing reservations, we
will create another set of problems
of a differcnt sort which will boom-
erang on us, and let Heaven only
save us from that king of a situation
That is what I feel
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urfa® g | €7 faagarol & 9F qF g9 AEY
faqzTdi qq a% A & qfAT AFY I qHAY |
IETETW & AYT qT afx JEYA qwaw & ay ey
78 TR 99 qwd) §, w7 AEE A
¥ &) Y w AEY wwAY | gRfAE a7 aw § E
ww a% gfq, mfsard oY geq qgawi §1
drau AR fear s, gAwr fawrw A@Y @Y
qr | xafad § A faw w1 a@-fam ¥ qwia
AT E

St ®EH ATOAN ATAE (GITEY) /AT
awmafa oY, st eqATe fag arzd 7 St qmarfae
fawsramdi @Y nfaarz 1 39T F@ qFEHY
fataw agt wn &, & 37 w7 @wdA FOAVE )

7¥ a1 °f) ¢ fr aga aww ¥ $o 0¥ T
gfawﬁvﬁmﬁfmmgfgn L
oo ®Y oy fa & wEq € I R Q9 G
1A Y T TTAT QAT AT FE@ @, T AR
¥ AR qE qIEWTSAT | Y, AvAiore Y a1 ;€ oy
AR AR R g § ufm @, o
THTAWTHT @ AT A1 |94 F1 ISH 4G @
TE TTAL I F@ 17 | A fred 7 & T
§, 37 ® " § foadar e A1 fgd ar a7
Y fagr @
16.48 hrs.
[DR. SusHiLA NAYAR in the Chair].

g wfznfral & fod §o v a7,
I & & §O A E) €T AT fawn 7 A
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&9 a7 ¥ Argd ¢ fw a4y Ty e
& w@ AT Ag-dE IwT @y R fe oo
wferw o\ qegw &, 97 & fad asT W
# &% wFTAz THAY wlER |

AR €0 A7 &Y gAwar § f qeg 979w 3
v § war ¢ e ag 1 5 & samar oy Ad @
I A T AT FT AT, AT 7 qTA R fAw4Tw
&, 29 W ¥9 T & fawrew § s o Wi sanar
fam onfaarz AY s=1 T1fed, X aurer v
arfed, nfaarz & AT9 9T g7 Y 1 =7 @Y
FAY Tifgd a1g g @), wfag &, A7 & ar
&Y B | T A Y A17 gW Ay fRAvo F AdY
AT AfEd | ¥ ATH WY F FT gH H1E {7
ar oz fadft a7 *) am T wE Tfgh o qw
%1 Za Aifed e w1 a2 & ol A\ oEw s
¢\ 0% grE & A9 & T wA0fEd fE ST e
TR A FT0 FT@T &, FF GO0 FAT Y ) ¥
0% w4 faare v aFh, A gw g nfaar
A ara g ex fadas & wreerw £ swreqt
Nfmarozgad @ T i gadrd gw
Ha F1 €W AT 7 iraar w1 faoger wra ¥ faamx
FAT 0 | ¥ daw ¥ zfee ¥ 7 qraaw
mﬁﬂ&ﬁmmﬁ&mﬁmgm
w1 grm 1 g o @AT 9ifgd fe fasdr
sl % o afedi ¥ Afer @ §

T WY G¥ W a7 go &, fow 7 fasd
arfa, ar gfcom wfeafagl & a3 @ o
aFd § | FTETT AAFAT #Y 0@ FET , IATA-
qie %7 fary w0 & 1 gafore T av freo
Heqr wrfz o feY Tar § €7 T w7 HRw
TLAT ITAT &, AT ATHT HY I/ 7% HIAT ALY
uit WY WAl § o safeq d—gfeorw sfearat
1T ey srfaat & &6r —, I FA F qrY A
W R & | W AT F WG WA Tg T FI
fmtﬁwrwu&rmwzaﬁinmﬂ

a1 F & qret A A ww @, AT Ty
Rwﬁaamélmsﬂmﬁvﬁm
& 9 gl 9T A d7 wwd € 1 agh W o AN
arr & oY orar AE O gwd &, N1 9T 74
TR awd & | AT ® 31 A4 R avz Wiy Aw
| 0@ q9Tq 99 @Y & | €7 79} w) e ®
fod 7TwTe W AT IR qwiEgd

TiEY & TOW AT qqT Tewy wY aY oy &,
&fea wsfedl 1 78 qand ¢, wifs o qEt
g d @A § 1 &« fau gy fadas | ag syaear
®Y 7 @ fF g TATIE A § A FH TE w0
anfers fagrora @Y, forw & frwres farear & ot

W fadgsw § wraTg ® wEEAT ® AR F
ﬁmm&nm&%&ﬁammﬁm
ﬁa’m:ﬁ'(gfmmﬁz!ma,fa? R @A
Ffau s afi ¢ 1 SE @O #® T
afed) & @R & @3 an
T &, T G, AT WEL &Y, €L F L
gm%:ﬁﬁmwkﬁ @ art freem
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7z fataw aga weer & WX & w1 &1 AwdA

FTATE | OTOAY ¥ WAEGT AET K A,
wfeq gg dfem ger O Tifgd fv O o aF
avg s §, sunfy o seafa &, w fagas
AT F & WY WO ¥Y JM A F )

*SHRI A. V. P. ASAITHAMBI
(Madras North): Madam Chairman, on
behalf of Dravida Munnetra Kazagam,
I wholeheartedly welcome the Indian
Social Disparities Abolition Bill, 1977
introduced by my hon. friend Shri
Roop Nath Singh Yadav. The legisla-
tive effort of my hon. friend is really
commendable. 1 should say that the
Government should accept this Bill in
principle and later can bring forward
its own Bill containing similar provi-
sions. This is an important piece of
legislation.

The basic reason for the perpetua-
tion of social disparities over a long
period of 2000 years is the caste sys-
tem in Hindu society. The economic
disparities can be done away with by
implementing certain schemes. Even
otherwise, we have lottery chits in
almost all the States and if a poor is
lucky he can become a lakhier by
purchasing just one-rupee lottery chit.
But casteism is so deep-rooted in our
society that a low-caste man can never
become equal to a high-caste man in
our country. Many mighty Empires
have come .and gone. 644 Princely
States in the country have mingled
with the dust of history. Yesterday's
rich man has become poor today. But
we have not been able to break the
shackles of caste system so far, which
has been assidously built not over a
short period of time but over 2000
years.

So many Commissions and Com-
mittees have been appointed during
the past three decades and they have
all submitted their Reports. Kaka
Kalelkar Commission submitted its
report in 1952 and till today the re-
commendations of the Commission
have not been implemented and the
hon., Member has brought forward
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this Bill to give effect to the main re-
commendations of the Kaka Kalelkar
Commission. In these circumstances,
how do you expect the backward
classes, scheduled castes and scheduled
tribes to come out of the clutches of
caste-bound society? The constitu-
tional provision about reservation of
jobs for the backward classes, schedul-
ed castes and scheduled tribes should
at least be implemented now in full,
after 27 years of the emergence of our
Republic.

I am privileged and proud to say
that Tamil Nadu occupies a pre-
eminent place in India so far as social
renaissance is concerned. The struggle
for social equality started in Tamil
Nadu in the beginning of this century.
In other States even today it has not
begun. If any step is taken by the
Government of Bihar or by the Gov-
ernment of U.P. for the amelioration of
the conditions of downtrodden, you
find an uprising from the upper classes.
The Justice Party in Tamil Nadu
demanded reservation for these people
as early as 1921. The name of the
Party itself denotes Justice for the
socially oppressed people. In 1916
Non-Brahmin Movement was started
in Tamil Nadu. As a result of the
success of this movement, today in
Tamil Nadu Adidravidas and others
today enjoy a certain measure of equal
status and rights. If the Northern
States want to get rid of educational.
social and economic backwardness of
oppressed and backward classes. for
which casteism is maiply responsible.
such a non-Brahmin Movement should
be started forthwith in these States.
I would appeal to my hon. friends be-
longing to the States to ponder over
this suggestion and start such a non-
Brahmin movement immediately. In
Tami] Nadu the Adidravidas have 18
per cent reservation and the Backward
classes 31 per cent reservation in edu-
cational institutions and also in jobs.
Inspite of stiff resistance from the then
Chief Minister, Shri Rajaji, Harijans
Temple Entry became a successful
movement. Today in the temples of

*The origina] speech wag deliveredin Tamil.
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Tamil Nadu anyone belonging to any
caste can became a priest. Even an
Adidravidas can become a priest. The
D.MK. enacted a specific law for this
purpose, but the Supreme Court has
annulled it. The hon. Members must
press upon the respective State Gov-
ernments to enact such a law so that
anyone belonging to any caste can be-
come a priest and the stranglehold of
Brahmins in this fleld can be broken.
We must wage a relentless war in this
direction and then only we will be
able to succeed.

Periyar Thanthai Ramaswami as
early as 1925 proclaimed that we
must get rid of the Brahmaneeyam
before we drove out the Britishers.
He stated that “we have to settle the
Brahmin question even before the
British supremacy was ended; other-
wise we would have to suffer the
tyranny of Brahmanocracy.” This he
said in 1925. We are suffering even
today because the other parts of the
country’ did not pay heed to this
clarion call. We have got freedom,
but this freedom s in the hands
upper-caste people. It has not per-
colated down to the people at the lower
strata of society. If freedom has to
become a reality in this country for
ail the people, we have to change this
social framework, if necessary even
by violence. Before I conclude, 1
would urge upon my colleagues to
start immediately in their respective
States a non-Brahmin Movement to
break the shackles of casteism.

With thesa words I conclude my
speech.

SHRI KANWARLAL GUPTA: The
Chairman promised that he would
give me time. The time was also
extended by 1 and 3 hours.

MR. CHAIRMAN: The discussion
started ut 4.07, one and half hours
will be over at 5.37. The Minister
wants 20 minutes, the Mover of the
Bill waats 20 minutes. We do not
have forty minutes left; as it is, we
will be going a few minutes over the
stipulated time. That will leave ten
or fifteen minutes to the next Bill, so

Bill—Withdrawn

that Shri Pandit can move the Bill for
consideration. If I give time for one
person now, there are so many other
persons to whom I shall have to give
time.

st Tw waaw fag (frmiwr) o awmfa
ﬂ%rmﬁnmmzfﬂﬁmfﬂ%fmwu
mm,mf*ugrgaé}wzmﬁa‘a
ag 3N & 80— 90 FfAWA AW ¥ Hafgq wTHAT
8, ag ®1f fawrare A8 &, avaror faw A@ 0
it o Ty ag dmgar d, 99 § an &
f& ag ararw fa= &, &feA a8 avnfas wif
A ar fa=r §, ararc faw qd & 1 39 9%
qEd & I & frem a9 Y "o A
arfegd | o fad & weaw @ § 6 @
9T qIAT TG |

MR. CHAIRMAN: Dr, Vasant
Kumar Pandit, is he willing to lose
his opportunity?

DR. VASANT KUMAR PANDIT
(Rajgarh): I should get time to move
for consideration of my Bill.

st waT AW A ;20 faae Wi ag Hfqd
ST wifeT 37 % fad qie frae @ Sl |

MR. CHAIRMAN: In any case the
whole thing must finish before 6. I
can extend the time only by 10 or 15
minutes. Only one more person can
speak, not all.

SHRI B. P. MANDAL (Madhepura):
It has been the practice here, that if
Members want extension of time, the
Chair invariably takes the sense of the
House. Several Members are propos-
ing that the time should be extended.
You take the sense of the House,

MR. CHAIRMAN: When we have
a Bill in our name, we want that our
turn should be there. Shri Pandit's
Bill is in the list, if he does not move
that Bill today, he may not got an
opportunity next time, it cannot be
extended beyond that.

T W1 &1 faer 7w o® AG Gar g A
fox & & STam, ST ST a1 TR Ay
oF THA § | A $A AT TA

ft v A A (faeeft-aee) @ wwmfa
HEYET, ﬁwa%w%q?ﬁémm%m#
mm%wnm‘rﬁﬂzﬁa@amgl
# fagra €9 & T4 &1 g9dA FTAT , FWIfE qror
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NTHATHT ¥ ¥2 0 § M F faw w q0 )
# W &1 N gwdT s fe N faae & ow
wau ¢ fe giom & fag ot O gnEe ofe-

¥ o

AR QUG W @R AT H AAFE TE R
f g FTETEIH B W FIAT AUEA § ¥ dwaz
T & e ft go fAar wfge 1 49 @
fasr Y qa1 § W ¥ § s aud ot § dfwa
qq % @ w1 ¢ fe dvad AT 77 O
wrQmfa N, AT IR I E A A
fwr & ard M w¥T oF v & A WA 3,
AT 3, AT ¢, AT IW@ &1 QLY AG Fan ?

&t T wwew fag : 9g 419 K1 AWA § G
qTg |

ot wT W™ o 7w I8 8§ fe gw
T ¥ A T & ) W q¢ ¥ (& N wqa g,
Ny, AT ...

st T wwdw fag : w7 F@ety gfom
AT SUTH HaT ¢

® 397 3T N gUF faqd, s fw@dm,
R & fan wwE frAm 9T 37 & T4 w6
arf qF &Rl W IAHT ST tﬁwgwa‘mu
o fre 3@ M wrEeER AL Ak AN AT @R
st s amAsE R s 0 @,
ag Zw & GT AATA K7 AT § ) WTT FRZ K ATH
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qT AETE ATAT, WTST & FIT FYTE ¥ W
fadt # woge & AW § wwr€ wvAn, W ¥ qw
o A¢ o afew wEd dw 9 g s
WiHg y¥ta @ a@ w1 ¢ f& o 7d7 §,
TR wg w1 Wt g, 39 @ fod g grar e |
#7 gfewa w1 aadw w4 foar | ag xafay fe
AT & & wiag 100 § & uFm o1 a7 A
RN AT 7 g ) gafag § I w1 amda w@n g
A6 A dwat § ¥§ w1 g, ag dvad vy
AT At &, feeelt & wRY, & A ) A
A AE Iar, gAR WA A 9w A W
£ 3 T w3 gradr § o¥T w1 &Y A} wiesy
€ % 3A & a0 &) an faan fadt,
R O AR fedt ¥l § a=a ¥ % fag
dat foar wrom ? g A A wwfge 1 @
a4 w18z % I oAy QAT wifgd | At
SHI3WA T AT AT | NET % wfaw w1 Faver
§ A vz fr 2w W g w1 90 sfawma 34
/& o @ faa w1 10 wfawa &) Ew A wrm
%1 90 gfawa #r 9o wfrma Sl & qw AT
wifge | Afeq gty w@izar, oz $a7 ANe-
fegt #1 & A3 AL ¥ 1 A § SrewwA @A A
I ot wifgs § | 9@ A% qW w1 DA G
g A7 7% w0 fe7 qifaam ? fefeg

&1 ¥ TH | A 9047 § 1§ $72WT WG

% fasya fams g | £ ST & 9 dAT ),
TS AT & a7 WA W4T § T 8 o § wfer
g @ qwer &1 vafad § g wgA g fw
o4 GroET I fawd 2 A gafa § N Ew
q g1 %, W K 917 &3 91 IN 9T T 90
sfawa fgem riw ML WA T yw
g aer § 1 w3 et & Arde) 7 o ad wgr
£ 1 3 " wve ® A o 7@ A ama
g | TAfaE wEva R Ry s@ @
T

™ fam # wraAHi &1 @ awda £ § afeq
7 12 g fr T4 & M dwad ¥ , ag wwAT-
fax wdrzwa g wfgd, see sdge T
g fgd o

*SHRI A. SUNNA SAHIB (Palghat)
Madam Chairman, unreservedly and
unhesitatingly I pay my compliments
to the hon. Member, Shri Roop Nath
Singh Yadav, who has brought for-
ward this legislation of farreaching
social implications. 1 am only sorry
that the Government of India has not
thought it possible to get such a Bill
enacted for the implementation of the

*The original speech was deliveredin Tamil
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Articles of the (Constitution which
relate to the uniform pattern of edu-
cation, dignity of an individual in the
society and economic equality. Articles
14 to 18 have so far remained dead-
letters. The backward classes, Hari
jans and- Girijans are still being sub-
jected to all sorts of exploitations and
atrocities. The constitutional guaran-
tee of reservation of jobs for them is
still an illusory provision for these
people. It is really unfortunate that
the Government have not been able
to remove the educational social and
economic backwardness of oppressed
and backward classes. ] have to say
with all the strength at my command
that casteism is responsible for social
backwardness in our country.

Our Poet-Saint Bharathiyar used to
sing that in this sacred land none is
born low and none is born high; every-
one is equal at birth. Yet our country
has continued to practise untouchabili-
ty. Besides economic disparity, we
have two classes of literates and illi-
terates. In this late 20th century,
you will find in rural areas the oppres-
sive treatment of the uneducated by
the semi-literates and literates. We
have got the programme of compul-
sory free education and also adult edu-
cation programme. The primary
education is free throughout the
country. Unfortunately, there is no
machinery to check why this pro-
gramme has not met with success in
removing illiteracy from this soil of
learning and knowledge. The drop-
out in the rural areas is substantial
that the entige programme looks futile.

As has been pointed out by my hon.
friend, Shri Asaithambi, the economic
backwardness can be removed to some
extent by suitable programmes of
action. But the social backwardness
of the people, especially in the agrarian
society of our country, can be removed
only by a cultural renaissance in fact I
would say by cultural revolution. The
culture of the country must be con-
solidated, magnified, glorified, enhanced
and sublimated. Then only the lower
caste people will be able to get their
moorings. It is not merely by con-
stitutional guarantees that we can

Bill—Withdrawn

achieve this laudable objective. I
would suggest the social welfare
measures being adopted by Tamil
Nadu to be emulated by all other
States in the country. Then only the
nation can get rid of casteism. As
suggested by Shri Asaithambi I also
feel that social reform movements
should be started in all the States. I
am reminded here of Henry VIII's
classical quotation Reformation,
Renaissance and Revolution. This
should become our guiding principle
if we at all we want to uplift the
down-trodden,

Article 24 of the Constitution debars
child labour, especially upto 14 years
of age. But unfortunately child labour
in our country is the main source of
income for the indigent parents. Unless
their economic conditions are improv-
ed, they cannot but help sending their
children to toil in factories. What is
the use of having a constitutional pro-
vision which cannot be implemented?
Similarly, the constitutional provisions
of compulsory free primary education,
which has become a distant dream for
the people of the country. Economic
equality has become as elusive as an
eel for the emaciated down-trodden
in the country. 30 years after indepen-
dence, more than 30 crores of our
people are living below marginal
level of poverty, with less than a
rupee as their daily income. At the
same time we talk of gigantic schemes
for economic development. All such
talks have no meaning so far the
socially oppressed are concerned. The
constitutional provision of reservation
of jobs for the weaker sections of
society still remains unfulfilled. When
these people do not have two square
meals a day and potable water to
quench their parched throats, how do
you expect them to fight for their
rights? When they cannot stand on
their own legs, you cannot expect them
to run.

The Minister should accept this Bill
and create the machinery required for
implementing the provisions contair}ed
therein,
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[Shri A. Sunna Sahib]

With these words, I conclude by
thanking the hon. Chairman who was
kind enough to spare a few minutes
for me,

Wt wwyEer  ferd (wdETR)
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%@ & & 38 A fawr w2 § o ag & ofa W
AT AR AT OF TR § | W AT R |
Tg wrawws § v v aw gary & Safer s
& 1 Wi 7 wiver o1 G X7 A W W o o<
T g arfa sraeqr 9 gEraen T@ fea
I gwAT |

A weEi ® Arda & xq faw w1 adfaw ¥
qHGA &1 E |

*SHRI A, MURUGESAN (Chidam-
baram); Madam Chairman, on behalf
of All India Anna D.MK. Party, I
welcome the Indian Social Disparities
Abolition Bill of my hon. friend Shri
Roop Nath Singh Yadav. None of us
can deny that Shri Yadav has done a
signal gervice by bring such a comp-
rehensive bill for the welfare of back-
ward classes, scheduled castes and
scheduled tribes. Section 10 of this
Bill refers to inter-caste marriages,
This formed the central part of Peri-
yar E.V. Ramaswamy's social reform
in Tamil Nadu. Arignar Anna trans-
lated this dream of Periyar into an
action-oriented programme, which is
now being effectively implemented by
my ldader, Puratchi Thalaivar Thiru
M.G.R. We give gold medals, promo-
tions and increments for those encou-
raging inter-caste marriages.

Section 15 of this Bill says that the
priests in the prominent temples in
the country shall not be from any
particular caste or community. Every
citizen shall be entitled to enter any
temple as also to serve as its priest.
We enacted a speciﬂc. law for this
purpose. an

£ -

Tamil Nadu was the first in the
country to have a successful Temple
Entry by Harijans Movement. Dr.
Ambedkar called Tamil Nadu as “the
Kohinoor of India,” radiating and re-
flecting light all over in the matter of
social upliftment of the oppressed.

Section 17 of this Bil] talks about
distribution of land to the landless
anqd also a pucca built house for the

*The original speech was deliveredin Tamil
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harijans in the villages. Even if 25
per cent reservation becomes a reality
so far as jobs in the Central and
State Governments are concerned, it
will be touching only the fringe of the
problem,  because out of 40 lakhs of
jobs only 10 lakhs would get jobs.
But the landless Harijan labour in
the country is of the order of 11
crores, Unless their economic problem
is solved, you cannot expect casteism
to disappear from India. The schemes
of slum clearance and houses for the
lgricultural landless in Tami] Nadu
have been appreciated by World Bank
and such other international organi-
sations.

Ilayaperumal Committee has made
similar recommendations, They should
be implemented. It is really regret-
table that if some meaningful mea-
sures are adopted in Bihar, the casfe-
Hindus and the upper-caste people
start an uprising. The Chief Minis-
ter of Uttar Pradesh, Shri Yadav, was
removed from Office by the machina-
tions of high-caste people. During
the past 30 ydars, we have not given
adequate representation to the Back-
ward classes, scheduled castes
and scheduled tribes in the posts of
Ambassadors, Judges of Supreme
Court, Chairman of U.P.S.C. and
Chairman of Railway Service
Commissions. After the advent of
Janata Government, a high retired
Official of this Secretariat was made
the Chairman of South-eastern Rail-
way Servicee Commission because of
influence exercised by our Steel
Minister with the Railway Minister.
Do these Ministers exercise such in-
fluence in the case of scheduled castes
and scheduled tribe candidate?

At the moment there is a wide gap
between profession and practice. But
in deference to the action-oriented
leader, Shri M.G.R. who is triumphan-
tly marching on the path of progress
in Thmil Nady along with 4 crores of
Tamil people, I would suggest that

Bill—Withdrawn

this Bill should become a Govern-
ment Bill so that al the provisions
meant for the welfare of downtrodden
can be implemented forthwith.

*SHRI RAJ KRISHNA DAWN
(Burdwan): Madam Chairman, 1
whole heartedly support this Bill
which has been brought forth by
Shri Roop Nath Singh Yadav. One
thing we should pote that even after
30 years of independence, casteism
is still prevalent in our country, At
the root of this we can find a dark
aspect of democracy. We see that
our political leaders select candidates
for elections in a particular area on
the basis of majority of voters be-
longing to a particular caste or com-
munity living there, In a ‘Yadav’
majority area they select a Yadav
candidate, in 3 Muslim majority area
they select a Muslim candidlate, in
a ‘Ahir’ majority area they select a
Ahir candidate, they find out in
which area Brahmins are in 3 majo-
rity and so on wand so forth. The
political leaders foment and exploit
caste sentiments at the time of elec-
tions and they had been doing it
over a long time. This is a dark side
of our democracy. This problem of
casteism cannot be solved by this
Bil] alone. There is the need to
change our strategy of fighting elec-
tions. If this is not done then all
those persons who will support this
Bill today, will try to find out who
is a Yadav candidate, who is a Mus-
ilm candidate, who is a Brahmin can-
didate etc., at the time of elections
and voting,

Many aspects of this Bill has been
discussed here. 1 want to say that
in place of bringing a Bill on the
basis of casteism, we should discuss
it on the basis of two classes of peo-
ple viz.,, the exploiters and the ex
ploited. We should try to bring a
Bill to give protection to the exploi-
ted classes. Otherwise the real pur-
pose will not be served. As was
rightly asked by Shri Kanwar Lal

r—

*The original speech was deliveredin Bengali,
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Gupta. Should we enact a legislation
to provide free education to the son
of Babu Jagjivan Ram?  Certainly
not. Everybody will agree with that.
We should all fight for the economi-
cally backward and weaker sections
of our society. It is they who really
need our protection. A legislation
should be enacted with that purpose
in view. If we are not sincere and
only play for political manipulations,
then a Bill like this will not achieve
anything. We should proceed on the
basis of two classes, i.e., the exploi-
ters and the exploited, the rich and
the havenots. Only today I saw in
the newspapers that in Andhra Pra-
desh a scheduled caste M L.A accom-
panied a Minister to visit a tem-
ple, but he was refused entry to tlyat
temple. Even after 31 years of inde-
pendence such incidents are there
and we are discussing this problem
in the Parliament. This is a matter
of great shame and regret. Since my
time is short, I conclude here after
once more extending my whole hear-
teq support to this Bill. I thank the
hon. Chairmpn for giving me time
to speak on this Bill.

o vavm § v AR st afae
amw siww) : wEEgy, N woaw fog aew
ot frios g feam 2, L.

WY v wauw fag :  awmfr sz,
I w1 AAA g, fam ®rw ® o &
ayferg  sar ?

st Wlo @Yo wWEW ¢ mﬁ&aﬁw
nx §?

MR. CHAIRMAN: Let the quorum
bell be rung ... Now there is quorum.
The hon. Minister may continue his
speech.
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[ G g fre®r af I 1 ww oWy
waitv gy folr o qgw omar §, SR @
Rar &, wAfoR Ty &ar g, fEC wew
FAATT I FY IA Y gAY a0 g

»t vw waam fag - =Mz TR aNe

Nt gfts @ wEew ;. R A o
&5 77 faarg, ow ao e wg qR E . . .

st tw madw fag: oz W At
g =er g1

MR. CHAIRMAN: Please sit down.
I am not allowing you. Under what
rule you are raising a point of order?

ot twymdw fag:  § aAmE WS
AT § qg AT ATEAT § R 9@ g5 i
N foE ¢, afoamer ot § o) T a% qew
FHITT #Y @ TEY fHaT T47 59 g B gy
9 JF AATHAGA $4 agre w fearmar ?

MR. CHAIRMAN: I have not &l-
lowed you. Mr. Minister, please go
ahead. -

Nt gftw o dew:  dfqaE Y oo
340 &Y ITETw (1) # qEr s do o
qoTE ¥ AEIEAT F QF FHINA W WA
fFarm R Ay g fe o W
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[ w7 aq fag waw)

. TR B dws frod au
EfF w1 o wiw amn g ok gew
Ny @R g3 QW wfm o oo @
g g

MR. CHAIRMAN: There are
amendments to the Bill.
tions). 1 am sorry, there are only
two minutes more. Within these two
minutes I have to finish the business
of the House.

Dr. Ramji Singh, are
drawing your amendment?

DR, RAMJI SINGH: 1 seek leave

of the House to withdraw my amend-
ment.

~ MR. CHAIRMAN: Has the hon.

Member leave of the House to with-
draw his amendment?

Amendment

two
(Interrup-

you with-

No. 2 was, by leave,

withdrawn.

MR. CHAIRMAN: There is another
'amendment, Amendment No. 1, in
the name of Shri Hukamdeo Narain
Yadav., I will put it to vote. The
question is:

‘That the Bill be circulated for -

the purpose of eliciting opinion
thereon by the 15th May, 1979.” (1)
The motion was negatived.
MR. CHAIRMAN: Are vou with-
drawing your Bill?
Y woay fag aw 1z GR AE
w2
MR. CHAIRMAN: You have said
it. What more do you want to say?
steqae fag aew: sz ATeE
wfe T st & wvaAe faar  fw
HFFIX  TH 9T AT faure w0 @ &
W e W v FgA Agar § e wey
N ag A= & w7 9T 79 F ¥y €9 0 fwre
& wom ?
ot gfre onm weTw . wwE A Fogd
qR T T wAT

ot wqare fog anr . wHMF A fod
st & fead wfm Wl wOw ? gy fod
ferlY ¥ F wrd ?

A fawglaa: g WOR wET R

He is not in.la position to say. Are
you withdrawing your Bill?

Prevention of Social 3%
BAC Report

SHRI ROOP NATH SINGH YA-
DAV: I seek leave of the House to
withdraw the Bill to provide for abo-
lition of social disparities, casteism
and removal of educational, social
and economic backwardness.of Harl-
jans, Girijans and other backward
classes.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for aboli-
tion of social disparities, casteism
and removal of educational, social
and economic backwardness of
Harijans, Girijans and other back-
ward classes.”

The motion wag adopted.

SHRI ROOP NATH SINGH
YADAV: [ withdraw the Bill.

17.58 hrs.

PREVENTION OF SOCIAL DISABILI-
TIES BILL

DR. VASANT KUMAR PANDIT
(Rajgarh): I beg to move:

“That the Bill to prevent the im-
position of social disabilities by a
member or members of a community
on a member or members of his or
their own community, to provide for
penalties for such an act or acts and
for matters connected therewith, be
taken into consideration.”

MR. CHAIRMAN: He may continue
on the next day.

Now, Shri Ravindra Varmu.

17.59 hrs,

BUSINESS ADVISORY COMMITTEE.;';

THIRTIETy REPORT +

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to present the Thirtieth Report of the
Business Advisorry Committee.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-

e
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